| TEM NO. 5 I'N COURT NO. 2 SECTION |1 A

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crimnal) No.2937/2005
(From the judgenent and order dated 11/05/2005 in M sc.Crl. Appln.
No. 4447/ 2005 of the H GH COURT OF GUIJARAT AT AHVEDABAD)
KANAKSI NH MOHANSI NH MANGROLA Petitioner(s)
VERSUS
STATE OF GUIARAT Respondent ( s)
(Wth application for directions and exenption fromfiling

c/c of the inpugned Judgnment and permission to file |engthy
list of dates and Ofice Report)

Date: 27/05/2005 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE P. VENKATARAVA REDDI
HON BLE MR JUSTI CE C. K THAKKER

( VACATI ON BENCH)

For Petitioner(s)M. Sushil Kumar, Sr.Adv.
M. Bharat Nayak, Adv.
Ms. Meenakshi Arora, Adv.

For Respondent (s)

UPON hearing counsel the Court nmade the foll ow ng
ORDER

I ssue notice returnable in four weeks.

Dasti service, in addition, is pernitted.

Pending further orders the petitioner shall not be taken into custody in connection with CR No
.52/ 2004 on the file of DCB Police Station, District Surat.

(A S. BISHT) (PUSHAP LATA BHARDWAJ)
COURT MASTER COURT MASTER



